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HARY ANA VIDHAN SABHA SECRETARIAT
Notification
The 28th November, 2015

No. 19-HLA of 2015/89.- The Haryana Gau-Seva Aayog (Amendment) Bill, 2015, is
hereby published for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 19- HLA of 2015.
THE HARYANA GAU-SEVA AAYOG (AMENDMENT)
BILL, 2015
A
BiLL
further to amend the Haryana Gau-Seva Aayog Act, 2010.

Be it enacted by the Legidature of the State of Haryana in the Sixty-sixth Year of the
Republic of Indiaasfollows :-

1. This Act may be called the Haryana Gau-Seva Aayog (Amendment) Act, 2015. Short title.
2.  Insection 4 of the Haryana Gau-Seva Aayog Act, 2010,- Amendment of
section 4 of
(i)  in sub-section (1), in the existing para under item II, for the word “twelve”, the Haryana Act 19
word “sixteen” shall be substituted; of 2010.

(i) in sub-section (2), in clauses (i) and (ii), for the word “six”, the word “eight”
shall be substituted.
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STATEMENT OF OBJECTS AND REASONS

The Haryana Gau Seva Aayog was constituted for the purpose of the preservation, welfare and development of
Cow species in the State. It is assisting in organising animal husbandry of cattle on modern and scientific lines
alongwith use of bio-products generated by the cattle animals maximizing the use of organic manure in the
agricultural activities. To oversee the work of the Gau Seva Aayog, there is a provision of appointment of 12 Non-
Official members in the Haryana Gau Seva Aayog Act, 2010. The Haryana "Gauvansh Sanrakshan and
Gausamvardhan Act, 2015 has been put in place by the Haryana State and therefore multifarious activities with regard
to protection and conservation of cattle, including establishment of "Gau Abharayans" and Gaugrahas" will also have
to be looked after by the Gau Seva Aayog.

In view of the increasing quantum of work to be undertaken by the Aayog, 12 non-official members would
not be sufficient to look after this work. Hence increase in number of members from 12 to 16 is being proposed.

RAM BILAS SHARMA,
Education Minister, Haryana.

Chandigarh: RAJENDER KUMAR NANDAL,
The 28th November, 2015. Secretary.
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